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ing some ex-gratia payment to these
hard pressed Central Government
employees which may be offset against
the rise in dearness allowance?

8bri Morarji Desai: What stands in
the way is the incorrectness of the
assumptions

PAPFRS LAID ON THE TABLE
Cosr Account Recomps (CycLEs)
Rurzs

The Minister of mdustria}

ment and Affairs  (Shri
P.A.M):lhegtollyontho
Table a copy of the Cost Account Re-
cords (Cycles) Rules, 1967, published in
Notification No. G.S.R. 311 in Gazette
of India dated the 11th March, 1967,
under gub-section (3) of section 642
of the es Act, 1956, [Placed
in Library. See No. LT-496/67].

Rerorts or Sincaren: Coriirrics
ComPaNy & Coan Boarp

The Minister of State in the Minis-

try of Steel, Mines and Metals (Shri
P. C. Sethl): I beg to lay on the
Table: —

(1) (i) A copy of the Annual
Report of the Singarent
Collieries Company
Limted for the year

Papers Laid  JYAISTHA 12, 1888 (SAKA)

Paopers Laid 3682

(2) A copy of the Annual Report

of the Coal Board, Calcutta
for the year 1064-685. [Placed
&umm. See No. LT-408/

Rrrort ON AccOUNTS oF TEXTILD
CoMMITTE ETC,

The Deputy Minister in the Minks-
try of Commerce (Shri Bhaf Quare-
shi): I beg to lay on the Table:

(1) A copy of the Audit Report
on the Accounts of the Textile
Committee for the year 1985-
66, under sub-section (4i of
section 13 of the Textiles Com-
mittee Act, 1963. ]Placed in
Library. See No. LT-490/6T).

(2) A copy of the Textiles Com-
mitiee (Amendment) Rules,
1967, published in Notification
No. G.S.R. 438 in Gazetie of
India dated the 1st April,
1967, under sub-section (3) of
section 22 of the Textiles
Committee Act, 1963. [Placed
in Library. See No. LT-500/
871.

(3) A copy of Notification No.
S.0. 1722 published in Gazette
of India dated the 15th
May, 1967, under sub-section
(2) of section 1BA of the
Industries (Development and
Regulation) Act, 1951. [Plac-
ed in Library. See No. LT-

501/671.
(4) A copy of the Textiles (Pro-
duction by  Powerlooma)

Control Amendment Order,
1867, published in Notification
No. S.0. 1475 in Gazette of
India dated the 20th April,
1987, under sub-sectijon (6)
of section 3 of the Essential
Commodities Act, 1958, [Plac-
ed in Library. See No. LT-
502/67).

(5) A copy of the Central Siik.
Board (Amendment) Rulea,
1907, published in Notification

No. GSR 740 in Ganette of.
India, dated the 20th May;-
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Board Act, 1048, (Placed in
Library. See No. LT-503/67).

(6) A copy of the Coir Industry

(Amendment) Rules, 1867,

in Notification No-

S.0. 1744 in Gazette of Indis,

dated the 20th May, 1067,

under Sub-section (3) of sec-

tion 28 of the Coir Industry

Act, 1958. [Placed in Library.
See No. LT-504/671.
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commencing 5th June, 1067, will con-
gist of 1

(1) Reply of the Railway
Minister.

(2) General discussion on the
General Budget for 1967-88.

(3) Consideration and passing of
the Anti-corruption Laws
(Amendment) Bill, 1067,
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